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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELFH

ORIGINAL APPLICATION NO. 638 OF 2023

'News item titled “Feeling anxious? Toxic air could be to blame” appearing in

Times of India dated 10.10.2023’

REPLY ON BEHAT ,F OF THE RESPONDENT NO. 2, i.e. CENTRAL POLLUTION

CONTROL BOARD.

1. That I, Anil C. Ranveer, the deponent herein, am working as Scientist-E in

Central Pollution Control Board (CPCB), and competent to file the present

compliance affidavit. I am well conversant with the facts and circumstances of

the case on the basis of the record maintained by the CPCB in ordinary course

of its business.

2. That CPCB is a grant-in-aid organization, entrusted with the powers and

functions under Water (Prevention and Control of Pollution) Act, 1974, the Air

(Prevention and Control of Pollution) Act, 1981 and various Waste Management

Rules notified under the Environment (Protection) Act, 1986.

3. Hon’ble NGT vide order dated 21.01.2025 in the matter O.A. No. 638/2023

titled 'News item titled “Feeling anxious? Toxic air could be to blame” appearing

in Times of India dated 10.10.2023 ’ directed as,

''we direct the CPCB to $1e a further report disclosing the status of the

audit of the funds enclosing latest audit report in respect of EC fund and

rbovealso responding to the observations which haYt

1

735



4. That in compliance of the directions issued by Hon'ble NGT, the status of the

audit of the NGT EC fUnds and the latest audit report is placed at Section A. The

observations raised by the Hon'ble NGT in the aforementioned order dated 21-

01-2025 regarding utilization of EC funds are explained in Section B hereunder.

5. SECTION --A

STATUS OF AUDIT OF NGT EC FUNDS AND LATEST AUDIT
REPORT:

A. All accounts in CPCB including NGT EC 25%, NGT EC 75% and 23 specific

purpose accounts are audited by the Statutory Auditor duly appointed by

the Comptroller and Auditor General of India (CAG), for each financial

year. The Audit Report and the Consolidated Statement of Accounts, i.e.

Balance Sheet, Income & Expenditure Accounts and Receipt & Payment

Accounts of CPCB are forwarded to Ministry of Environment, Forest &

Climate Change (MoEF&CC) for onward submission to the Parliament every

year. The audits have been conducted for the NGT EC accounts for the

financial years 2017- 18, 2018- 19, 2019-20, 2020-21, 2021-22, and 2022-23,

covering the period since the opening of these accounts. The latest audit for

the financial year 2023-24 was conducted during October, 2024 – March

2025. The latest Audit report prepared is placed at ANNEXURE-I. The

Status of EC Funds in NGT 25%, NGT 75% and 23 specific purpose accounts

as on February 28, 2025 is placed at ANNEXURE -II.

6. SECTION–B

OBSERVATION OF HON’BLE
NGT EC FUNDS: "'' -:# LIZATION OF

t

A. That the Hon’ble NGT vide order dated 03.022017 iF OA No. 24/2011

titled as “Samir Mehta Vs Union of India &1)tSfdirected every State

2
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Pollution Control Boards (hereafter referred a SPCB) which has

received Environmental Compensation (EC) amounts pursuant to

Hon’ble NGT orders, to remit 25% of the said amount to CPCB. CPCB

was also directed to maintain a separate account for this fund and deposit

25% of the EC amounts it receives from various Hon’ble NGT orders into

the same account. Relevant extract of the said order is reproduced below;

“ .... The State Boards who have fIled their AffIdavits and have received

directly or indirectly the environmental compensation or other penalty

under the orders of the Tribunal should pay 25% of the amount so

received to the Central Pollution Control Board within two weeks from

today. The Central Pollution Control Board shall maintain a separate

head of account for the amounts received by it from the State Pollution

Control Boards or the Pollution Control Committees and would also pay

in that account 25% of the amount received by it under the Orders of the

Tribunal from the various industries, bodies etc.

The amount so collected shall be spent under the directions of the

Tribunal for meeting the expenses of the honorarium and other expenses

incurred by the Member of various Committees, Chairman, and other

members constituted under the order of the Tribunal for implementation

of the directions for preparation of any scheme, project etc. The amount

will be spent under the directions of the Tribunal.

We may notice here that despite specifIC directions under the respective

judgment, none of the State Pollution Control Boards or Pollution Control

Committees have yet DIed any plan to show as to how they propose to

spend the amount which they have received under the orders of the

Tribunal on account of environmental compensatio\

charges , the purpose thereof and what is requ\

expenditure. By way of last opporttmity , we wtInt@?

gM

pr any other

by such'e

to each
nJ:

k\n\
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of the State Boards to fIle their respective plans, the $eId of environment

upon which they plan to spend such amount. The mechanism that will be

followed and the resultant benefIt thereof. Needless to notice that all the

State Boards should set their priorities for incurring such expenditure

keeping in view the environmental protection of the State .... .

B. Thereafter, Hon’ble NGT vide order dated 07.02.2017 in OA No. 24/2011

titled as “Samir Mehta Vs Union of India & Ors” directed CPCB to maintain

separate head of account for this purpose (NGT EC amount received) and

frame policy for spending EC amount and resolution thereof including

research and monitoring of environmental standards. Relevant extract of the

said order is reproduced below;

1)

2) Every State Board which has received amount as above stated

shalt, within two weeks from today, remit/pay to Central Pollution

Control Board, 25% of the amount received by them under the orders

of the Tribunal.

3) The Central Pollution Control Board shall maintain a separate

head of account for this purpose.

4) The amount so received by the Central Pollution Control Board

shall utilized for prevention and control of pollution and more

particularly for meeting demands and requirement of the

Chairmen/Members of the Committee constituted by the National

Green Tribunal and also in regard to implementation of the orders

passed by the Tribunal, by Central Pollution Control Board, Joint

Inspection Team and or by Special Team constituted under the orders

of the Tribunal for carrying out the directions for - m&N of data
n-nNi,

/

conducting special research/monitoring or for a@.R{@ip\\R&ge.
\

j
/

/
;)> ...<=(= C/

I

\
I

\ ' T:; ii’ !! , t " -' ./\+B
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5) Central Pollution Control Board shall spend this amount under

the directions of the Tribunal.

6) Besides meeting the above expenditure, Central Pollution

Control Board shall also be under obligations to frame policy for

spending of this amount on environmental problems and resolution

thereof. We make it clear that this will also include research on a

particular project and monitoring of environmental standards etc.

C. That in compliance of the said order, the funds received as 25% of the EC

amount from SPCBs (hereafter referred as NGT EC 25%) is maintained by

CPCB in a dedicated bank account in Union Bank of India Account Number

532002010008959. The CPCB also receives EC amount directly (i.e. not

through SPCBs) as per orders of the Hon'ble NGT in various matters. The

25% from the said directly received amount is also deposited in the aforesaid

bank account under NGT EC 25%. Whereas the remaining, i.e., 75%

amount, is being maintained in another dedicated bank account vide Union

Bank of India Account No. 532702010009078.

D. That the Hon’ble NGT vide order dated 20.04.2017 in OA No. 24/2011 titled

as “Samir Mehta Vs Union of India & Ors” again directed CPCB and SPCBs

to formulate detailed action plan for prevention and control of pollution

under their jurisdiction and submit to the Tribunal, for appropriate orders.

Relevant extract of the said order is reproduced below;

“..out of the amount which was recovered and/or paid to the State Board

by the de/autters, poltuters and other stakeholders, the State Pollution

Control Boards were directed to pay 25% to the Central Pollution Control

Board. This amount was to be utilized by the CentfkW

Board for ensuring that Committees appo

}ra Control

g)1

5
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effectively and expeditiously. The amount payable to the Chairman and

Members of the Committees, appointed by the Tribunal, and all expenses

incurred by them shall be paid by the Central Pollution Control Board in

terms of this order, henceforth. ... .

In relation to remaining amount with the CPCB and respective State

Pollution Control Boards, they shall formulate detailed action plan for

prevention and control of pollution under their jurisdiction and submit to

the Tribunal , for appropriate orders ” .

E. That the CPCB filed an Original Application vide O.A. No. 101/2019 dated 11-

01-2019 titled “CPCB Vs Assam SPCB & Ors” before Hon’ble NGT. Vide Para

12 of the ibid OA, CPCB placed a scheme proposing various 11 activities for

execution for rejuvenation and protection of environment out of the

Environment Compensation funds available with CPCB. That vide Para 13 of

the said OA, scheme was proposed by CPCB for utilization of 25% NGT EC

amount. The said two paragraphs no.12 and 13 are reproduced below for ready

reference;

' 12. That in compliance of the orders/directions passed by this Hon’ble

Tribunal, CPCB proposes the following activities for execution to

rejuvenate and protect the environment out of the Environmental

Compensation Fund."

“13. Scheme Proposed by Central Pollution Control Board for the

Utilization of 25% Environmental Compensation Funds

That the CPCB has identifIed schemes and projects for utilization offunds

under Environmental Compensation collected/deposited a}{ ley be
B

b

classifIed as follows .
!

LB

6
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le Development of infrastructure for Air and Water quality surveillance and

monitoring for different areas/locations in Delhi NCR and other needed

places .

Remediation of contaminated sites-and for that to develop infrastructure,

procurement of equipments, etc. including hiring of Experts/Consultants

for speciPc requirement for remediation of sites, etc.

Specifc investigations and studies with regard to environment and ecology.

Carrying capacity assessment for ecologically and environmentally

sensitive & critical areas, including hiring of Experts/Consultants for

specifIC purpose and period

R & D activities with regard to new technologies, clean technologies, etc.

Capacity building of scientiPc and engineering personnel of Central

Pollution Control Board and PCBs/PCCs to rejuvenate and protect the

eyrvrrorlmerit .

Augmenting and strengthening of laboratory network in-terms of

manpower and logistics .

Payment o/honorarium in compliance of Judicial Orders of the Courts and

Tribunal.

Specialized studies on accidental spill areas, health impact assessment,

recalcitrant pollutants, etc.

IEC activities .

Any other scientiDc and technical matter which may arise as a contingent

matter .

ii.

iii.

iv.

Ve

vi.

vii.

viii.

ix.

Xe

xi.

F. That the aforesaid OA No.101/2019 was filed before Hon’ble NGT with the
following prayer;

"ln view of the facts and circumstances narrated herein abt
herein graciously and humbly prayed that the Hon
allow the present original application by passing the

le applicant

11 ;r Ur1 U• •}
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1. To approve the Scheme prepared by Central Pollution Control Board/ Applicant

as stated/mentioned in para 12 herein above by keeping in mind that the same is

prepared in larger interest of environment to preservation and protection of

errvrrorrmerlt .

2. To permit the applicant to utilize the money collected as environment

compensation or other penalties received under the order the Hon’bte Tribunal

as per the scheme proposed herein above in para 12.”

G. That the Hon’ble NGT vide order dated 22-01-2019 allowed the

aforementioned O. A. No 101/2019, titled “CPCB Vs Assam SPCB & Ors”

and passed the following order. The relevant extract of the order dated 22-

01-2019 is reproduced below;

’' ..... We do not see any dWicutty or objection to the proposal of the

Central Pollution Control Board. Accordingly, Central Pollution Control

Board is at liberty to proceed with its proposal in accordance with law.

The application is dispose of.

H. That in view of the aforementioned order, the expenditure related to NGT

EC funds is being done in accordance with the scheme comprising 11

activities accepted by Hon’ble NGT. The guidelines for the utilization of

EC funds were developed by CPCB which outlines a framework for

screening, evaluating, and recommending projects for financial assistance

under EC funds. The same is available at

https ://greentribunat .gov.in/guideline-utilization-ec-fund-cpcb-oa-no-593-
Hn•Pnn.n

20 1 7-paryavar an-sur aksha-samiti-any -vs-unbn-india-or s'(:RV
n/

:iT’ll!!P,::§q;)
',f '\,"*"’ ' ,/#/7
'@
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The guidelines were also circulated to SPCBs and PCCs inviting project

proposals under 1 1 specific activities. The guidelines for utilization of EC funds

states that the EC fund shall be spent as per provisions of General Financial

Rules 2017 and State Financial Rules. The fund has to be audited as per statutory

provlslons.

I. That the project proposals from CPCBs, SPCBs, and PCCs seeking financial

assistance under the NGT EC funds are evaluated by the Committee for Evaluation

and Recommendation of Projects for Financial Assistance under EC Funds, based

on their relevance to 1 1 specific activities and merit. The Committee for Evaluation

and Recommendation of Projects for Financial Assistance under NGT EC Funds is

headed by Member Secretary, CPCB and comprises experts from the Department

of Science and Technology (DST), CSIR-National Environmental Engineering

Research Institute (NEERI), Ministry of Environment, Forest and Climate Change

(MoEF&CC) and CPCB .

J. It is submitted that under Section 15 of The National Green Tribunal Act, 2010

(relief, compensation and restitution) , the Tribunal may by an order provide relief

and compensation to the victims of pollution and other environmental damage

arising under the enactments specified in the schedule I. The amount can be claimed

as per Schedule II to the Act, which has 14 heads including, (g) Expenses incurred

by the Government for any administrative or legal action or to cope with any harm

or damage, including compensation for environment degradation and restoration of

the quality of environment; (h) Loss to Government or local authority arising out

of, or connected with the activity causing any damage; (k) Claims including cost

of restoration on account of any harm or damage to environment including

pollution of Soil, Air, Water, Land and Eco-systems.

9
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K. That the CPCB is receiving the amount of Environment compensation from the

violators as per the directions of the Hon’ble Tribunal. The amount of EC has

been deposited to the CPCB as and when directed by the Hon’ble by its orders

to the violators to deposit the same to CPCB.

7. That as per sub-section (3) of section 7A of the Public Liability Insurance Act,

1991, “The Central Government may, by notifIcation, make a scheme specifying

the authority in which the Relief Fund shall vest, the manner in which the Relief

Fund shall be administered, the form and the manner in which money shall be

drawn from the Relief Fund and for all other matters connected with or

incidental to the administration of the Relief Fund and the payment of relief

therefrom” . Accordingly, in exercise of the powers conferred by section 7A of

the Public Liability Insurance Act, 1991, the Central Government notified

scheme titled 'Environment Relief Fund Scheme, 2008’ vide notification dated

November 04, 2008. As per para (3) (4) (ii) of this notification, “ There shall be

credited into the Relief Fund– (i) ...., (ii) money remitted by the owner, as

compensation for environment damages caused, under sub-section (1) of section

22 of the National Environment Tribunal Act , 1995” .

8. That Environment Relief Fund Scheme, 2008 is amended by Central

Government vide notification dated 17-12-2024, as Environment Relief Fund

(Amendment) Scheme, 2024. As per amended provision, the Relief Fund shall

be vested in the Central Government and the amount remitted as compensation

or relief for any damage to the environment under section 24 of the National

Green Tribunal Act, 2010 shall be credited into the relief fund. CPCB is fund

manager for a period of five years with effect from 1 st day of January, 2025, and

shall disburse the amount from the Relief Fund as per the order issued by the'qF;=\,
District Collector or the Central Government, as the case'@Aer the Act.

-/t-' - asb 1\ XIS
r .-: // 'da$. \T \\

\, ":'- ! _/iFbA+ IT$$> \ ## \\! I -vI:\dSaT;'' }$in
\ *\qb~- ;Q 1}

pat/J~%bi

q=
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Further, the CPCB or the SPCB as the case may be, shall make a detailed plan

for restoration of the damage as per provisions under the Act and submit to the

Central Government with the estimation of the cost. The Central Government on

being satisfied with the plan and estimation may order for disbursement of

amount to CPCB or SPCBs, as the case may be, for the purpose of restoration of

damage. The copy of Environment Relief Fund (Amendment) Scheme, 2024 is

annexed herewith as ANNEXURE-III.

9. That CPCB is in process of operationalizing the aforementioned amended

scheme as per legal provisions and development of an online portal for the

purpose of implementation of this scheme has been initiated.

10. That as of February 28, 2025, 67 projects within aforementioned II specific

activities have been funded from NGT EC funds at a total sanctioned cost of Rs.

229.63 Crores; out of this, Rs. 68.26 Crores have been utilized. Out of 67

projects, 24 projects are ongoing (including expenditure such as sampling &

analysis charges, purchase of equipment/ consumables, and other expenses

towards NGT assignments conducted by Regional Directorates of CPCB) with

an estimated committed cost of Rs. 138.38 Crores, yet to be released. These

projects are in larger interest of environment, for preservation and protection of

environment. The list of 24 ongoing projects along with completion timelines is

placed at ANNEXURE-IV.

11. That the CPCB has central and regional environmental laboratories which

monitor environmental parameters and its compliance to stipulated standards

and thus, contribute to the planning/ execution of environmental restoration

projects and programs in the country. The evolving/

„g„1,t„y d,m,„d, h,,, i„t,n,in,d th, w,rkload and rhe/

ltific and

mgthen
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the laboratories. In response to this growing demand, and in recognition of the

need to strengthen the laboratory's capabilities, projects are partly funded under

the NGT EC funds to strengthen and upgrade the laboratories. The projects so

far funded under the NGT EC funds are in accordance with the scheme accepted

by Hon’ble NGT vide its order dated January 22, 2019 in O.A. 101/2019 (vii.

Augmenting and strengthening of laboratory network in-terms of manpower and

logistics).

12. That the Hon’ble NGT has directed various projects and the same have been

funded from NGT EC funds for identification/ monitoring of environmental

damage, development of restoration plans, and recommending corrective

measures for restoration of environment, etc. such as:-

• Assessment of environmental damage and preparation of restoration

plan for air, water and soil environment due to styrene gas leakage at

Visakhapatnam in pursuant to Hon’ble NGT order dated 01.06.2020

in O.A No. 73 of 2020 (PB)

Report on extent of damage in & around MIDC Tarapur; restoration

measures, environmental damage cost & cost of restoration, and

individual accountability of CETP and polluting units in pursuant to

Hon’ble NGT order dated 26.09.2019 in OA No.64/2016 (WZ)

Validation of Right Biotic System for carrying out quick hygienic

survey of rivers in pursuant to Hon’ble NGT order dated 29.11.2019

in OA No.426/2018 (PB)

Damage Cost Assessment for MSW Landfill site at Bandhwari

Village Gurugram in pursuant to Hon’ble NGT order dated

19.11.2019 in OA No. 514/2018 (PB)

Testing of vegetables, edible products, soil &

river Yamuna in Delhi in compliance to the M!

•

•

•

• le bank of

Q#\+.20 19
r

!!

R \ €qj;i
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of the Yamuna Monitoring Committee constituted by Hon’ble NGT

in OA No. 06/2012-PB.

• General Framework for Imposing Environmental Damage

Compensation - Meta-analysis study for Environmental Damage

Assessment in pursuant to Hon’ble NGT dated 24.04.2019 in O.A

606/20 1 8

• Sampling of Cigarettes & Bidi Butts through IITR-Lucknow in

pursuant to Hon’ble NGT order dated 03.02.2020 in OA No.

433/201 5-PB

• Monitoring of Tadgam, Tithal and Jampore beaches in Valsad,

Gujarat and Daman in pursuant to Hon’ble NGT OA No. 99/2017-

WZ

• Environmental and health studies in Malegaon in pursuant to Hon'ble

NGT order dated 09.07.2019 in OA No. 359 of 2019-PB .

Bioremediation of contaminated soils and surface water bodies and

ground water of the De-sludged and refilled Lagoon of Distillery

Spent wash of M/s Godavari Bio-refineries Ltd. at Sakarwadi,

Maharashtra in pursuant to Hon'ble NGT order in OA No. 68 of

•

20 14-WZ.

13. That it is humbly submitted that environment remediation projects have been

funded from NGT EC funds such as, restoration of Phuldera drain wherein an

amount of Rs. 62.5 Lacs has been utilized (O. A. 299/2013). Likewise,

restoration plan for environment, public health and ground water around Panipat

refinery has been prepared and Rs.780 Lacs has been released to Haryana SPCB

for implementation of the plan (O.A. 738/2018).

13
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14. That it is respectfully submitted that projects funded from NGT EC funds such

as the "Strengthening and Upgradation of Laboratories of CPCB," "Review of

National Ambient Air Quality Standards," "Machine Learning and Artificial

Intelligence Tool Development for Analysis of Air Quality Data", etc. support

effectiveness of restoration projects/programs and facilitate informed decision-

making. Projects such as strengthening of computer networks assist in

supporting these efforts by enabling monitoring/close tracking, and efficient

communication. Thus, these projects are in larger interest of environment, for

preservation and protection of environment.

15. That, presently, 24 projects are ongoing and are being funded from-NGT EC

funds and estimated committed liability in this regard is Rs. 138.38 Crores.

Conclusion/ completion of these projects is essential for achieving the intended/

fruitful/requisite outcomes and honoring the contractual obligations of CPCB.

16.Hon’ble NGT is requested to kindly consider and permit CPCB for continuing

the utilization of NGT EC funds over these ongoing projects.

PRAYER

In view of the submissions made in preceding paragraphs, it is humbly prayed to the

Hon’ble Tribunal:

A. For allowing the continuation of utilization of NGT Environmental

Compensation (EC) funds for the ongoing 24 projects and expenditure towards

activities/ studies/ projects or any other expenses directed by NCT in various

matters, in accordance with the orders of Hon'ble NGT dated January 22, 2019

passed in O. A. No 101/2019 titled " C PCB seB & Ors" and Order
+

tt.

14
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dated April 20, 2017 passed in OA No. 24/2011 titled “ Samir Mehta rs Union

of India & Ors ” respectively.

B. Or pass any other further order as this Hon’ble Tribunal may deem fit and proper

in the facts and circumstances of the present case, in the interest of justice.

(Ant lnveer)
Scidntist-'E

Central Pollution Contfol Board

afM in. vritv / AnI G. Ranveer
balfin 'f / Scientist t'

etdtH TqsNln+Wjla€
Central Poiiltlon Control Board
(id–k+,jq d–aM qfivdq+31aq, qm vlvn)
{WoEwiullrHt Rxest-& CIFnae ChaP, (3cwt of IndIa)

gIllII qqq. lg aqq VIV. ft?qj\-uo032
Parivesh Bhawan. East Ariun Nagar, Delhi-1 1003

VERIFICATION

Verified „ D,Ihi ,„ ,hi, d,y ,a 9 RPi\ 2%5 th„,h, ,,„„„, ,f ,h, ,b,„, „ply

are correct and true on the basis of the records of the case as mentioned in the day-

to-day affairs of the CPCB. Nothing has been concealed therenom.

IEII E

AT T@

2 9 APR 2025
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Annexure- I
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Annexure II 

 

Status of Funds in NGT EC 25% and NGT EC 75% Accounts (as on 28.02.2025) 

 

(Figure in ₹ Crores) 

S.no. Particulars Project Name Total 

NGT 75 NGT 25 

1. Total EC funds received 237.74 106.56 344.30 

2. Interest from bank 57.90 22.71 80.61 

3. Total fund received in NGT Bank 

Account (Including interest) (1+2) 

295.64 129.27 424.91 

4. Expenditure 15.69 53.62 69.31 

5. Estimated Committed Expenditure, 

yet to be released for ongoing projects 

103.61 34.77 138.38 

5. Net EC funds {3 - (4+5)} 176.34 40.88 217.22 

6. FD opened on 18 Apr 2024 as per 

Hon’ble Supreme Court order in Civil 

Appeal Diary No.(s). 12697/2019 

75.00 25.00 100.00 

7. Available Balance 101.34 15.88 117.22 

 

Status of Funds in 23 Specific Purpose Accounts (as on 28.02.2025) 

 (Figure in ₹ Crores) 

1. Total Funds received 176.79 

2. Interest from Bank 18.90 

3. Total Fund received in NGT Bank Account (including interest) 195.69 

4. Expenditure 11.51 

5. Total Fund Available 184.18 
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STATUS OF FUNDS AVAILABLE IN 23 SPECIFIC PURPOSE BANK ACCOUNTS 

 

S.No. Bank A/C Title Case No. & Case Title Account No. Amount Deposited Expenses Interest Balance 

1.  CPCB SP DPCC 1039/18 OA No. 1039/2018, Aali Vihar 

Vikas Manch Vs. State of GNCT of 
Delhi & Ors. 28.02.2019 

532702050000179 5,00,000 0 56,401 5,56,401 

2.  CPCB SP SEALContainers 234/18 Appeal No. 234/2018, Charudatt 
Pandurang Koli & Ors. Vs. 

Maharashtra SPCB & 

Ors.21.12.2018 

532702050000180 1,00,00,000 0 15,43,792 1,15,43,792 

3.  CPCB SP Delhi M Corpn 46/18 OA No. 46/2018, Nuggehalli 
Jayasimha 

Vs. GNCT of Delhi01.04.2019 

532702050000181 40,00,000 0 2,41,322 42,41,322 

4.  CPCB SP FAR0DABAD MC 
627/18 

O.A No. 627/2018, Awasiya Jan 
Kalyan Samiti Vs. State of Haryna 

532702050000185 1,75,53,347 0 16,91,339 1,92,44,686 

5.  CPCB SP CENTURY PLYWOOD 

90/17 

OA No. 90/2017, Safal Bharat Guru 

Parampara & Ors. Vs. State of 

Punjab & Ors.31.10.2018 

1849101100000027 5,00,000 0 54,207 5,54,207 

6.  CPCB SP SCHOOLS 217/16 O.A No. 217/2016, Mahesh 

Chandra Saxena Vs. MoUD & 

Ors.16.11.2017 

1849101100000036 80,00,000 0 8,85,013 88,85,013 

7.  CPCB SP GRASIM INDS 164/18 OA No. 164/2018, Ashwani Kumar 

Dubey 
lVs. UOI & Ors.19.07.2019 

1849101100000018 1,,00,00,000 17,94,090 14,63,227 96,69,137 

8.  CPCB SP GAMMON INDIA 

295/16 

EA No. 32/2016, in O.A No. 

295/2016, 
Amresh Singh Vs. UOI & 

Ors.12.02.2019 

1849101100000054 3,00,00,000 0 33,00,425 3,33,00,425 

9.  CPCB OA 20/2017Morbi Gujarat O.A No. 20/2017, NGT, WZ, 

Babubhai 

Ramubhai Saini Vs. Gujarat 
Pollution Control Board & Ors 

0268104000155908 2,14,16,041 1,33,24,940 4,04,679 84,95,780 

10.  CPCB SP LDA 214/14 O.A No. 214/2017, We the People, 

Th. Gen.Secretary Vs. UOI Ors. 

01.11.2018 

0268104000152518 5,00,00,000 0 49,34,145 5,49,34,145 

11.  CPCB SP DELHI GOVT 159/13 O.A No. 159/2013, All India 

Lokadhikar - Ashok Vihar Vs. 

GNCT of Delhi & Ors. 16.10.2018 

0268104000152525 15,00,00,000 0 1,57,46,787 16,57,46,787 
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S.No. Bank A/C Title Case No. & Case Title Account No. Amount Deposited Expenses Interest Balance 

12.  CPCB SP VAPI GREEN ENVIRO 

95/18 

OA No. 95/2018, Aryavart 

Foundation Vs. 
M/s Vapi Green Enviro Ltd. & Ors. 

11.01.2019 

0268104000152556 25,20,16,000 0 2,67,23,710 27,87,39,710 

13.  CPCB SP RAJASTHAN GOVT 

202/16 

OA No. 202/2016, Balotra Textile 

Hand Processors Vs. Rajasthan 
SPCB & Ors. 10.12.2018, 

06.03.2019 

0268104000152563 30,00,00,000 0 3,19,05,313 33,19,05,313 

14.  CPCB SP KARNATAKA GOVT 

125/17 

OA No. 125/2017, Court on its own 

Motion Vs. State Karnataka 
06.12.2018 

0268104000152570 50,00,00,000 10,00,00,000 5,65,63,537 45,65,63,537 

15.  CPCB SP BBMP 711/18 O.A No. 711/2018, Venkatesh & 
Ors. Vs. UO & Ors.22.10.2018 

0268104000152662 5,00,00,000 0 50,11,552 5,50,11,552 

16.  CPCB SP DPCC 56 57/13 O.A No. 56-57/2013, Satish Kumar 
Vs. UOI & Orc.03.12.2018 

0268104000152679 25,05,00,000 0 2,65,35,702 27,70,35,702 

17.  CPCB SP SL CONTAINERS 40/14 EA No. 05/2018 in OA No. 
40/2014, Charudatt Koli Vs M/s Sea 

Lord Containers Ltd.07.03.2019 

0268104000152686 5,00,00,000 0 50,11,552 5,50,11,552 

18.  CPCB SP UPCL 578/18 O.A No. 578/2018, Jan Jagriti 
Samiti 

|Vs. UOl & Ors. 

0268104000152716 5,00,00,000 
 

0 50,20,830 5,50,20,830 

19.  CPCB SP WE GOVT 23/17 O.A No. 23/2017, NGT Bar 

Association Vs. Sunil Deshukh 

0268104000152617 0 0 0 0 

20.  CPCB SP GOA GOVT 77-86/18 O.A No. 77-86/2018/WZ, Goa 

Paryavaran Vs. Dy. Collector SMD, 
Pernem & Ors.15.10.2019 & 

26.11.2019 

0268104000152624 0 0 0 0 

21.  CPCB SP WB GOVT 200/14 O.A No. 200/2014, MC Mehta Vs. 

UOI & Ors. 

110045363940 25,82,257 0 3,46,403 29,28,660 

22.  CPCB SP RINL 117/14 O.A No. 117/2014, Shantanu 
Sharma Vs. UOI & Ors. 20.11.2018 

110045884570 1,03,38,643 0 15,05,758 1,18,44,401 

23.  CPCB SP DPCC 519/16 OA No. 519/2016, Hardeep Singh 
& Ors. Vs. SDMC & Ors. 

12.02.2019 

110045404883 5,00,000 0 59,484 5,59,484 

Total 1,76,79,06,288 11,51,19,030 18,90,05,178 1,84,17,92,436 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर्  

 अजधसचूना 

नई दिल्ली, 17 दिसम् बर, 2024 

का.आ. 5453(अ).— पर्ाावरण राहत जनजध स्ट्कीम, 2008 में संिोधन करन ेके जलए प्रारूप अजधसूचना पर्ाावरण, 

वन और िलवार्ु पररवतान मतं्रालर्, भारत सरकार द्वारा अजधसूचना सं 2919 (अ), तारीख 23 िुलाई, 2024 द्वारा 

प्रकाजित की गई थी, िो उक्त अजधसूचना मैं अंतजवष्ट  रािपत्र की प्रजतर्ां िनता को उपलब्ध कराए िाने की तारीख से 

साठ दिन की अवजध की समाजि से पूवा, इससे प्रभाजवत होने वाले सभी व्यजक्तर्ों से आपजिर्ां और सुझाव आमंजत्रत दकए 

गए थे;   

और, उक्त अजधसूचना मैं अंतजवष्ट  रािपत्र की प्रजतर्ां 23 िुलाई, 2024 को िनता के जलए उपलब्ध कराई गई थीं; 

और, उक्त अवजध के भीतर उक्त प्रारूप अजधसूचना के संबंध में िनता से प्राि आपजिर्ों और सुझावों पर कें द्रीर्  

सरकार द्वारा सम्र्क रूप से जवचार दकर्ा गर्ा ह;ै 

अत, अब:, कें द्रीर् सरकार लोक िाजर्त्व बीमा अजधजनर्म, 1991 (1991 का 6) की धारा 7 क की उप-धारा (3) 

द्वारा प्रिि िजक्तर्ों का प्रर्ोग करत ेहुए, , पर्ाावरण राहत जनजध स्ट्कीम, 2008 में संिोधन करन े के जलए जनम्नजलजखत 

स्ट्कीम बनाती ह,ै अथाात्: __ 

1.   (1) इस स्ट्कीम का संजिि नाम पर्ाावरण राहत जनजध (संिोधन) स्ट्कीम, 2024 ह।ै  

(2) र्ह रािपत्र में प्रकािन की तारीख को प्रवृि होगी। 

स.ं   5046] नई दिल्ली, मगंलवार, दिसम् बर 17, 2024/ अग्रहार्ण 26 1946  

No. 5046] NEW DELHI,  TUESDAY, DECEMBER 17, 2024/  AGRAHAYANA 26, 1946  

सी.जी.-डी.एल.-अ.-18122024-259490
CG-DL-E-18122024-259490

Annexure- III
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2. पर्ाावरण राहत जनजध स्ट्कीम, 2008 में जिसे इसमेंइसके पश्चातउक्त स्ट्कीमकहााँ गर्ा ह)ै, परैा 3 में, __ 

(क) उप-परैा (1) के पश्चात, जनम्नजलजखत उप-परैा अतं:स्ट्थाजपत दकर्ा िाएगा, अथाात्:__ 

‘‘(1क) र्ह राहत जनजध कें द्रीर् सरकार के पास जनजहत होगी।’’; 

(ख) उप-परैा (4) में, खंड (ii) के स्ट्थान पर, जनम्नजलजखत खंड अतं:स्ट्थाजपत दकए िाएगंे, अथाात्: __ 

''(ii)  राष्ट्रीर् हररत अजधकरण अजधजनर्म, 2010 (2010 का 19) की धारा 24 के आधीनपर्ाावरण को दकसी भी 

िजत के जलए प्रजतकर  र्ा राहत के रूप में प्रेजित राजि।”; 

(iii) अजधजनर्म की धारा 14 र्ा धारा 15 र्ा धारा 17 के आधीनलगाए गए िडं और अजतररक्त िडं; 

(iv) राहत जनजध के जनवेि पर अर्िात ब्र्ाि र्ा प्रजतफल’’। 

3. उक्त स्ट्कीम के पैरा 4 में, उप-परैा (1) के स्ट्थान पर जनम्नजलजखत उप-पैरा रखा िाएगा, अथाात ्- 

(1) कें द्रीर् प्रििूण जनर्ंत्रण बोडा 1 िनवरी, 2025 से पांच विा की अवजध के जलए जनजध प्रबंधक होगा। 

4. उक्त स्ट्कीम के पैरा 5 में। __ 

(क)"उप-पैरा (1) में, “र्ूनाइटेड इंश्र्ोरेंस कंपनी जलजमटेड”िब्िों के स्ट्थान पर “कें द्रीर् प्रििूण जनर्ंत्रण बोडा” , िब्ि 

अतःस्ट्थाजपत दकर्ा िाएगा;" 

(ख) उप-परैा (4) में, "जडमांड ड्राफ्ट" िब्िों के पश्चात, "र्ा अन्र् इलेक्ट्रॉजनक मोड" िब्ि अतं:स्ट्थाजपत दकर्ा िाएगा; 

(ग) उप-पैरा (7) में, िब्ि ''1%'' को ''2%'' िब्ि के साथ अतःस्ट्थाजपत दकर्ा िाएगा और "समर्-समर् पर" िब्िों का 

लोप दकर्ा िाएगा; 

(घ) उप-पैरा (9) के पश्चात, जनम्नजलजखत उप-परैा अतं:स्ट्थाजपत िाएंग,े अथाात:् __ 

“(10) केन्द्रीर् सरकार के परामिा से जनजध प्रबंधक, इस स्ट्कीम के कार्ाान्वर्न के प्रर्ोिन से एक ऑनलाइन पोटाल 

जवकजसत करेगा और उसका रख-रखाव करेगा। 

(11) जनजध प्रबंधक इस अजधजनर्म के अतंगात र्थाजस्ट्थजत जिला कलेक्ट्टर अथवा केन्द्रीर् सरकार द्वारा िारी 

आिेि, राहत जनजध से राजि का संजवतरण करेगा।” 

5. उक्त स्ट्कीम के पैरा 6 के स्ट्थान पर, जनम्नजलजखत परैा को अतःस्ट्थाजपत दकर्ा िाएगा, अथाात:्__ 

“6 राहत जनजध के आधीन प्राि राजि का जनविे__ (1) राहत जनजध के आधीन प्राि राजि को जनजध प्रबंधक द्वारा इस प्रकार 

जनवेि दकर्ा िाएगा जिससे पंद्रह दिनों के भीतर राजि का जवतरण दकर्ा िा सके। 

(2) राहत जनजध में राजि कंपनी अजधजनर्म, 2013 (2013 का 18) की धारा 2 के खंड (72) में पररभाजित 

सावािजनक जविीर् संस्ट्थानों में और बचत खातों में उजचत रूप से जनवेि की िाएगी जिससेइस स्ट्कीम के आधीन 

संजवतरण के जलए धन की समर् पर उपलब्धता सुजनजश्चत की िा सके। 

(3) राहत जनजध पर ब्र्ाि तै्रमाजसक संचर्ी होगा और इसे दफर से जनवेि दकर्ा िाएगा। 

(4) सावजध िमा पर पूणा पररपक्वता मूल्र् का भी पुनर्नावेि दकर्ा िाएगा। 

(5) जनजध प्रबंधक राहत जनजध के प्रबंधन पर लेखाओं का वार्िाक जववरण केन्द्रीर् सरकार को प्रस्ट्तुत करेगा।”  

6. उक्त स्ट्कीम के पैरा 7 में, 

(क) उप-परैा (1) के स्ट्थान पर, जनम्नजलजखत पैरा अतःस्ट्थाजपत दकए िाएंगे, अथाात्:- 

‘‘(1) िहां कलेक्ट्टर अजधजनर्म की धारा 7 के आधीन राहत जनजध कोि से राजि के भुगतान का आिेि ितेा है, वह 

आिेि में जनर्िाष्ट ऐसे व्यजक्त को भुगतान करने के जलए राहत जनजध से राजि िारी करने के जलए प्रपत्र II में दिए 

गए ऐसे पुरस्ट्कार की प्रजत जनजध प्रबंधक को अग्रेजित करेगा। 
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"(1क) उप-पैरा (1) के आधीन परुस्ट्कार और आिेि की एक प्रजत प्राि होने पर, जनजध प्रबंधक, जनजधर्ों की 

उपलब्धता के अधीन, आिेि और पुरस्ट्कार की प्राजि की तारीख से तीस दिनों की अवजध के भीतर कलेक्ट्टर को 

राजि िारी करेगा।" 

(ख) उप-परैा (4) में, "राहत राजि" िब्िों के के स्ट्थान पर, ''राजि'' िब्ि रखा िाएगा; 

(ग) उप-पैरा (11) का लोप दकर्ा िाएगा। 

7. उक्त स्ट्कीम के पैरा 7 के पश्चात, जनम्नजलजखत परैा अतं:स्ट्थाजपत दकर्ा िाएगा, अथाात:्_ 

‘‘7क. पर्ाावरणीर् िजत की पनुः बहाली_ (1) जनजध प्रबंधक, लोक िाजर्त्व बीमा जनर्म, 1991 के जनर्म 3क के 

अंतगात जनजधर्ों के आबंटन पर, अजधजनर्म की धारा 7 की उप-धारा (9) के अतंगात उपबंजधत प्रर्ोिनों के जलए 

राहत जनजध में जनजधर्ों को जनधााररत करता ह।ै 

(2) र्थाजस्ट्थजत, केन्द्रीर् प्रििूण जनर्ंत्रण बोडा र्ा राज्र् प्रििूण जनर्ंत्रण बोडा, अजधजनर्म की धारा 7 की उप-

धारा (9) के अधीन हुई िजत की पुनः बहाली के जलए जवस्ट्ततृ र्ोिना बनाएगा और लागत के अनुमान के साथ 

केन्द्रीर् सरकार को प्रस्ट्ततु करेगा।  

(3) केन्द्रीर् सरकार, उप-परैा (2) के अधीन प्रस्ट्तुत र्ोिना और अनुमान से संतुष्ट होने पर, िजत की पुनः बहाली 

के प्रर्ोिन के जलए र्थाजस्ट्थजत केन्द्रीर् प्रििूण जनर्ंत्रण बोडा र्ा राज्र् प्रििूण जनर्ंत्रण बोडा, को राजि के 

संजवतरण के जलए जनर्मों के जनर्म 3क के उप-जनर्म (2) के अधीन आिेि िे सकेगी। 

(4) उप-परैा (3) के आधीन आिेि प्राि होन े पर जनजध प्रबंधक उक्त आििे के अनुसार राजि के संजवतरण की 

व्यवस्ट्था करेगा।’’ 

8.       उक्त स्ट्कीम के परैा 8 में, उप-परैा (3) के स्ट्थान पर, जनम्नजलजखत उप-परैा रखा िाएगा, अथाात:् _ 

“(3)      राहत जनजध के लेखाओं की लेखापरीिा जनर्ंत्रक एवं महालेखा परीिक द्वारा अनुमोदित पैनल में से 

केन्द्रीर् सरकार द्वारा जनर्ुक्त स्ट्वतंत्र लेखा परीिक द्वारा की िाएगी।” 

9.        उक्त स्ट्कीम में प्ररूप- II के स्ट्थान पर, जनम्नजलजखत प्ररूप रखा िाएगा, अथाात्:_ 

“प्ररूप-II 

[पैरा 7(1) िेखें] 

कलेक्ट्टर का कार्ाालर् _________________(जिला, राज्र्) 

क्रम सं.: 

कलेक्ट्टर: 

तारीख 

आिेि 

मैं _______________ रुपर् े (िब्िों में______रुपर्े) श्री/श्रीमती/कुमारी के ................ (मृत्र्ु र्ा चोट र्ा संपजि को 

िजत) के संबंध में श्री/श्रीमती/कुमारी ----------- मृतक के जवजधक प्रजतजनजध के रूप में अथवा श्री/श्रीमती/कुमारी---------- 

(घार्ल का नाम) को राहत के रूप में मंिूरी िेता हिंो ----------- (औद्योजगक इकाई और स्ट्थान का नाम) पर जनमााण, 

प्रसंस्ट्करण, उपचार, पैकेि, भंडारण, वाहन द्वारा पररवहन, उपर्ोग, संग्रह, जवध्वंस, रूपातंरण, जबक्री की पेिकि, ऐसे 

खतरनाक पिाथों के हस्ट्तांतरण के पररणामस्ट्वरूप हुई ह।ै  

कलेक्ट्टर का हस्ट्तािर  

(मुहर) 
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तारीख:  

स्ट्थान:  

प्रजतजलजप:  

1. जनजध प्रबंधक 

2. बीमा कंपनी कार्ाालर्  

3. िावाकताा  

4. कलेक्ट्टर कार्ाालर् फाइल  

5. संबंजधत स्ट्वामी”।’’ 

 [फा. सं. एचएसएम-12/96/2020-एचएसएम] 

वेि प्रकाि जमश्रा, संर्ुक्त सजचव 

रटप्पणी: प्रधान अजधसूचना सा.का.जन संख्र्ा 768 (अ) तारीख 4 नवंबर, 2008 के द्वारा प्रकाजित की गई थी।  

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 17th December, 2024 

S.O. 5453(E).—WHEREAS the draft notification for bringing out amendment to Environment Relief Fund 

Scheme, 2008 was published, by the Government of India in the Ministry of Environment, Forest and Climate 

Change, vide notification number S.O.  2919(E), dated the 23rd July, 2024, inviting objections and suggestions from 

all persons likely to be affected thereby, before the expiry of the period of sixty days from the date on which copies of 

the Gazette containing the said notification were made available to the public;    

AND WHEREAS, the copies of the Gazette containing the said notification were made available to the 

public on the 23rd July, 2024; 

AND WHEREAS, the objections and suggestions were received from the public in respect of the said draft 

notification within the said period have been duly considered by the Central Government; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (3) of section 7A of the Public 

Liability Insurance Act, 1991 (6 of 1991), the Central Government, hereby makes the following scheme further to 

amend the Environment Relief Fund Scheme 2008, namely:__ 

1.   (1) This scheme may be called the Environment Relief Fund (Amendment) Scheme, 2024.  

(2) It shall come into force on the date of its publication in the Official Gazette.  

2. In the Environment Relief Fund Scheme, 2008 (hereinafter referred to as the said scheme), in paragraph 3, __ 

(a) after sub-paragraph (1), the following sub-paragraph shall be inserted, namely: __  

‘‘ (1A) The Relief Fund shall be vested in the Central Government.’’; 

(b) in sub-paragraph (4), for clause (ii), the following clauses shall be substituted, namely: __  

''(ii)  amount remitted as compensation or relief  for any damage to the environment under section 24 of the 

National Green Tribunal Act, 2010 (19 of 2010).”; 

(iii) penalties and additional penalties imposed under section 14 or section 15 or  section 17 of the Act; 

(iv) interest or returns earned on the investments of the Relief Fund.’’. 

3. In paragraph 4 of the said scheme, for sub-paragraph (1), the following sub-paragraph shall be substituted, 

namely.- 

(1) Central Pollution Control Board shall be the fund manager for a period of five years with effect from  

1st day of January, 2025.  

4. In paragraph 5 of the said scheme. __ 
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(a) in sub-paragraph (1), for the words ‘‘United Insurance Company Limited’’, the words ‘‘Central Pollution 

Control Board’’ shall be substituted; 

(b) in sub-paragraph (4), after the words “Demand Draft”, the words “or other electronic mode” shall be inserted; 

(c) in sub-paragraph (7), the word ‘‘1%’’ shall be substituted with word ‘‘2%’’ and words “from time to time,” 

shall be omitted; 

(d) after sub-paragraph (9), the following sub-paragraphs shall be inserted, namely: __ 

“(10) The Fund Manager, in consultation with the Central Government, shall develop and maintain an online 

portal for the purpose of implementation of this scheme. 

(11) The Fund Manager shall disburse the amount from the Relief Fund as per the order issued by the 

District Collector or the Central Government, as the case may be, under the Act.”. 

5. For paragraph 6 of the said scheme, the following paragraph shall be substituted, namely: __ 

“6. Investment of amount received under Relief Fund. __ (1) The amount received under the Relief Fund shall be 

invested by the Fund Manager in such a manner so that disbursement of amounts can be made within fifteen days.  

(2) Amounts in the Relief Fund shall be invested appropriately in public financial institutions as defined in 

clause (72) of section 2 of the Companies Act, 2013 (18 of 2013) and in saving accounts to ensure timely 

availability of funds for disbursement under this scheme. 

(3) The interest on the Relief Fund shall be quarterly cumulative and shall be reinvested.  

(4) The full maturity value on the fixed deposits shall also be reinvested.  

(5) The Fund Manager shall submit an annual statement of accounts on the management of Relief Fund to 

the Central Government.”.  

6. In paragraph 7 of the said scheme,  

(a) for sub-paragraph (1), the following paragraphs shall be substituted, namely: -  

‘‘ (1) Where the Collector in an award made under section 7 of the Act orders the payment of amount from 

the Relief Fund, he shall forward the copy of such award made in Form II to the Fund Manager for release of 

the amount from the Relief Fund for making the payment to such person as specified in the order. 

(1A) On receipt of a copy of the award and order under sub-paragraph (1), the Fund Manager shall, subject 

to the availability of funds, release the amount to the Collector within a period of thirty days from the date of 

receipt of the order and the award.’’. 

(b) in sub-paragraph (4), for the words “relief money”, the word ‘’money’’ shall be substituted; 

(c) sub-paragraph (11) shall be omitted. 

7. After paragraph 7 of the said scheme, the following paragraph shall be inserted, namely: _ 

‘‘7A. Restoration of the environmental damage. _ (1) The Fund Manager, upon allocation of funds under 

rule 3A of the Public Liability Insurance Rules, 1991, earmark the funds in the Relief Fund for the purposes 

provided under sub-section (9) of section 7 of the Act. 

(2) The Central Pollution Control Board or the State Pollution Control Board as the case may be, shall make 

a detailed plan for restoration of the damage caused under sub-section (9) of section 7 of the Act and submit 

to the Central Government with the estimation of the cost.  

(3) The Central Government on being satisfied with the plan and the estimation submitted under sub-

paragraph (2), may make an order under sub-rule (2) of rule 3A of the rules for disbursement of amount to 

the Central Pollution Control Board or the State Pollution Control Board, as the case may be, for the purpose 

of restoration of damage.  

(4) The Fund Manager, on receipt of order under sub-paragraph (3), shall make arrangements for 

disbursement of amount as per the said order.’’. 

8.       In paragraph 8 of the said scheme, for sub-paragraph (3), the following sub-paragraph shall be substituted, 

namely: _ 

“(3)      The accounts of the Relief Fund shall be audited by an independent auditor appointed by the Central 

Government from the panel approved by the Comptroller and Auditor-General.”. 

9.        For Form-II in the said scheme, the following Form shall be substituted, namely: _ 
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“FORM-II 

[See paragraph 7(1)] 

 

Office of Collector_________________(District, State) 

 

SERIAL No.: 

Collector: 

Date 

ORDER 

  

I hereby sanction Rs._______________(in words______rupees) as an relief in respect of …………….(the death or 

injury or damage to property) of Shri/Shrimati/Km ------------ resulting from accidents due to manufacture, processing, 

treatment, package, storage, transportation by vehicle, use, collection, destruction, conversion, offering for sale, 

transfer of the like of such hazardous substances which took place at ----------- (Name of the industrial unit  and Place) on 

-----------  to Shri/Shrimati/Kumari ----------- as the legal representative of the deceased or to Shri/Shrimati/Kumari ---------- 

(Name of the injured).  

Signature of the Collector 

(seal) 

Date:  

Place:  

Copy to: 

  

1. Fund Manager 

2. Office of the Insurance Company 

3. The Claimant 

4. Collector office file 

5. The Owner concerned”. 

 [F. No. HSM-12/96/2020-HSM] 

VED PRAKASH MISHRA, Jt. Secy. 

Note: The Principal notification was published vide G.S.R. No. 768 (E) dated 4th November, 2008. 
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Annexure IV 

List of 24 Ongoing Projects under NGT EC Funds 

 

 Title of Project Status Sanctioned 

Expenditure 

Expenditure 

till February 

28, 2025 

Committed 

expenditure yet 

to be released 

Tentative 

Timeline 

for 

completion 

1 Bioremediation of 

contaminated soils and 

surface water bodies and 

ground water (aquifer) of 

the De-sludged and 

refilled Lagoon of 

Distillery Spent wash of 

M/s Godavari Bio-

refineries Ltd. at 

Sakarwadi, Maharashtra 

Ongoing 16.95 6.78 10.17  May 2025  

2 Environmental and health 

studies in Malegaon  in 

pursuant to Hon'ble NGT 

matter in OA No. 359 of 

2019-PB 

Ongoing 59 35.4  23.6  June 2025 

3 Restoration plan for 

environment, public 

health and ground water 

around Panipat refinery 

Ongoing 4251 780  3471  August 

2025 

4 Restoration of Phuldera 

drain 

Ongoing 125 62.5 62.5  March 

2027  

5 Sampling & analysis 

charges, purchase of 

equipment/ consumables, 

etc. for NGT assignments  

conducted by Regional 

Directorates of CPCB  

Ongoing As per 

requirement 

126.5  --  -- 

6 Review of National 

Ambient Air Quality 

Standards  

Ongoing 24.662 19.646 5.016   March 

2025 

7 Source Apportionment / 

Carrying Capacity study 

for 25 Non-Attainment 

Cities (NACs) 

Ongoing 1417.18 600.5  816.68  March 

2026 

8 Machine learning and 

Artificial Intelligence 

(AI) tool development for 

analysis of air quality data 

Ongoing 59.45 

 

 

  

23.78  35.67  January 

2026 
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 Title of Project Status Sanctioned 

Expenditure 

Expenditure 

till February 

28, 2025 

Committed 

expenditure yet 

to be released 

Tentative 

Timeline 

for 

completion 

9 Satellite based ambient air 

quality monitoring at 

national scale (SAANS) 

Ongoing 50.06 40.04 10.02  Final 

payment is 

to be 

released. 

10 Scientific study to review 

the deep sea discharge 

norm at Kantiajal, Gujarat 

with respect to increase in 

concentration of COD in 

discharge effluent 

Ongoing 197 157.6  39.4 April 2025  

11 Noise Mapping, Hot Spot 

Identification and 

Mitigation Plan for Noise 

Pollution Control in Delhi 

Ongoing 112.37 33.71 78.66   August 

2025 

12 Development of National 

Hazardous Waste 

Tracking (NHWTS) 

Software 

Ongoing 200 0  200  August 

2025 

13 Random verification of 

annual inventory report on 

hazardous waste 

management submitted by 

SPCBs/PCCs 

Ongoing 200 130 40   April 2025 

14 Design, Development & 

Implementation of 

OCEMS* Data 

Acquisition and 

Management System 

(ODAMS) for direct data 

transfer for the Control of 

Pollution from Industries 

in India 

Ongoing 522 48.4 473.6   August 

2025 

15 Development of 

comprehensive Extended 

Producer Responsibility 

(EPR) & Circular 

Economy Portal 

Ongoing 300 14.27  285.73  December 

2025 

16 Capacity building of 

scientists and officials  

through development of e-

learning module under 

Mission Karamyogi 

Ongoing 371 2.36  368.64  September 

2025 

63

797



 

 Title of Project Status Sanctioned 

Expenditure 

Expenditure 

till February 

28, 2025 

Committed 

expenditure yet 

to be released 

Tentative 

Timeline 

for 

completion 

17 Implementation of 

centralized barcode 

system for tracking of 

biomedical waste 

Ongoing 160.9 16.09 144.81   April 2025 

18 Setting up of Continuous 

Ambient Air Quality 

Monitoring Stations 

(CAAQMS) in Charkhi 

Dadri and Mohendergarh 

in Haryana 

Ongoing 510 0 510  March 

2026  

19 Inventorization of salt 

generated from Common 

Effluent Treatment Plants 

(CETPs) of Textile & 

Tannery sector and status 

of management in the 

state of Tamil Nadu  

Ongoing 12 6 2.5  June 2025  

20 Status of Secured Land-

Fills (SLF) maintained by 

individual industries and 

CETPs in Tamil Nadu and 

assessment of ground 

water quality around SLF 

Ongoing 6 3  3  June 2025 

21 Value added use of 

Bottom Ash of thermal 

power plant as partial 

replacement of natural 

sand in concrete 

Ongoing 16.8 11.76  5.04  April 2025 

22 Strengthening and 

upgradation of 

laboratories of CPCB 

Ongoing 8136.67 1263.2 6873.47   March 

2026 

23 IT enabled Laboratories – 

laboratory information 

management system 

Ongoing 313 234.36 78.64   -- 

24 Strengthening & 

upgradation of laboratory 

of CPCB Regional 

Directorate Vadodara 

Ongoing 300 0 300  December 

2025 
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